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Date of Decisicn: [f/ oo
oA 415/96 i
|
Lalaram Mali, EDEFM, Miiriyan Diztt. Ajmer,
e«. Bpplicant
l V/s
1. Uriion -:‘l}f Ind iz throuch Secreta r}, D=rptt .oLf Pozts,
Minist 1:3 of Communicatilons, lfzw Delhi.
2. Chie £ P'\: traster 3ernsral, Rajasthan Circles, Jaipu
3. Pc-stmasii‘,er G:nersl, Fajasthan Southern Region, Ajmer.
1. supdt .of Post Offices, Seawar Division, 3sawar.
5. Shri Gajlanan.ﬂ Jartd, Inspector of Post Dffices,
uasirabaiil, Diztt.Ajmer.
A Shri 8,31'@\131:151 Regar, Vvillage & Post Offize Ihiriyan,

Tehs il Sarwar, Distt.Ajrer.

«ss Respondents

CORAM: ‘
HON'BLE MR LGS JFAZARWAL, JUDIZIAL MEMBER

HOW 'BELE MR J3OFAL STUIGH, ADMINISTEAT IVE MEMEEFR

For the Appl i:r:-ni; eee Mr.l.Lsthawani
For the Responients eee Mr,V.3.3urjar

ORDER

FER HOI 'BI.;E ME LGOPAL STWEH, ADMINISTRATIVE MEMSER

In this application u/s 12 of the 2dministrat ive
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Tribunals A-t, 1285, Applicant Lalaram Mali ha =

L
P3

L

qguzsh ing the impugrnsd oral crder £or taking over chargs from

" the applicant and for a dirastiom to the respondsnts Lo

consgider the applicant £or appointmznt a3 Exkra Department

o

3l

Branch o3t Master (EDepM, for zhort) ihirivan, on regalar

aziz giving weightage of zrovizionzl appointment 2nd CEC

comnunity .



2. Applicant 's cage iz that he vas appointad as

EDEFM, Fhiriyan, kv verbal orderz on 17.7 .95. App

name was Zponsorsd by the Emxldyment Exchangs and th

.
{

applizant was askad to zabmit reguired daciments by

(3]
' D

4.

\Ca

6+ Therecafter, the applizant had sabwitted all
the required dozaments. It is contended by the
applicant that at the tiwe of verification of Ace wents,
submitted Wy him YWy the Inspeckor of post Officzs,

ITag iraka j Ehere wias no oropert

of Shri Senvar Lal B=gar and 3s such the appointment

all the eliginility conditione for appointment as

ar

(s

EDEPM and as sazth he has prayed f£or conzidervatio

4

o

his caze for appointment as ELEFM I[hirijyzn, hence this

3. In the coanter, it has I=zen po ‘mted ouat by the
respondente that the post £ ELDBRFM thiriyan £211 vacant

o 1507 .95 and the Ingspeckor of Bost Offinses, Hlasiralwad,

Y
=
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hll
3
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e

was Jdirected o engage 3 saitable candilate on temporary/

reraon nzmely Shrl Mahavesr Prazad Jzin. after waorling
for two dave Shri Mshaveer Prasad Jain handsd over the

chargs to the applicant withoat any informat ion or

‘-

Fn

permizsion of the ocompetent auathority . Thas, the

content ion of the applizant that he was agppointed as
ELEFM Thiriyan by oral crdesrs iz not tenable. Tk iz

alza pointed out by the respondents that the apglicant

Caﬂﬁ’ .
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had szcured 467% mwarks in the gqualifying exawmination,

vh

fu

reaz
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Ll ' i . .
rezpondent 110.¢ had secared S0 marlls in the
qualifying eraminat ion and respondent 1o.s was £21£11ling
all the eligibility conditionz inclading the property.

\ T

&z saich, respondent Mo ..5 was selected and appointed

]

as
EDEFM thiriyan. It has, thersfore, baen averred by the

respondents that there it noe irregularity in the appointment

"

rezpondsnt T.Io.@' a4z EDRFM Thiviyan. 7The applization

t

g

any merit and dszerwves Adismizzal.
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therefore, devoil of

4. W it?"l‘_ 3 visw Lo asczrtain the factual positicon

of the caze, we had directed learnsed counsel £or the
respondents €C prodace Lefore 13 relevant f£ile pertzining
to re.::rai'trr.etlft to the post of EDEFM Thiriyan. The relevant
£ilz has heen prodazed befors as and we hove Jgone through
it car=fally Tt is zszen from this Ffile (page 157,2) that
sezoired §0% marls in the gqualifying
thiz respsct he wasz lIc.l amongst all

2onzidered for the appointment. It is 3lso

prescrilked date docarents relating to the lznd/rprogerty

parchasaed in hiz own name. He has alse indicated his

[

annual incore Az Rz.6000/-. Thaece dztails have 2150 lwesn

vayrif

lT)
i

i=d by the Inspector of Feft Offices, Masiraked.
Raged on thess cong lderat ions, respondent 1 c:§ has bheeaen
appointed &3 EDBRM Miriyan. ®We Ao not £ind any irregularity

in 2pEo intment of re spondent Mo é‘f as EDEPM thiriyan so as

'n

to ~all for oA interference . The contention £ the

(9}

applizcsnt that respondsnt Hct,: di1 not poszess any
property on the date of his application, does nct stand

th
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re is a dcoament dated May, 1996 indicating awnership

of property Wy the applicant, suwmmitted hy the applizant




alongwith his zpplicatiin. We are oFf the view th:zt =zince
respondent Moo, secursd highest mar!:z in the gual 1f§?;‘,1ng
“\/N\\’ . -

evaminat ion and was £11£illing 211 the =ligibility

Qs

cond it icns, he was rightly appointed as EDEFM thiriyan.

\

Thus, in car wiszw, th

o

spplization iz devoid of any

serwas Jdismissal.

1]

merit and d

5. Thz OA iz azcordingly dizmisasd with no order

as Lo costs.

( (H’//_L%C,, X

(GOPAL SINGH) . /(S LY..ACATPWAL)
FEMRER (&) VEMRER (J)
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